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Ip fine, 3 dangerous situation has
been brought sbout having far-reach-
ing consequences.

- I demand that matters be rectified
forthwith,

15 hrs.

EXPORT-IMPORT BANK oF
INDIA BILL—Contd.

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the following motion
moved by Shri R. Venkataraman on
the 17th August, 1981, namely:

“That the Bill to establish a
corporation to be known as the
Export-Import Bank of India for
providing financial assistance to
exporters and importers, and for
functioning as the principal finan-
cial institution for coordinating
the working of institutions engag-
ed in financing export and import
of goods and services with g view
to promoting the country’s inter-
national trade and for matters con-
nected therewith or incidental
thereto, be taken into considera-
tion.”

Shri P. K. Kodiyan te continue his
speech.

SHRI P. XK. KODIYAN (Adoor):
Mr, Deputy-Speaker, Sir, yesterday I
was referring to the Financial Memo-
randum attached to the Bill which
says:

“It is proposed that a sum of
fifty croreg of rupees may be pro-
vided in the budget for 1081-82
for setting up the Export-Import
Bank of India.”

It js not a small amount and the
pProposal for seiting up an Export-
Import Bank has been under the
consideration of the Government for
quite some time. I qo not know why
nNo provision was made in the cur-
Fent year’s budget for this purpose.

Now, I come to the prgvisions of
the Bill. Clause 10 describeg the type
of business which the Exim Bank
will undertake. Clause 10(1) says:

“The Exim Bank may grant in
or outside India loans and advan-
ceg by itself or in participation
with any bank or financial institu-
tion whether in or outside India
for the purposes of export or im-
port and shall also function ag the
principal financial institution for
coordinating the working of nsti-
tutions engagey in financing of the
export ang jmport in such man-
ner as it may deem gppropriate.”

Then in sub-clause (2) there is 8
Iong last of items of business which
the Exim Bank may undertake.
Thegse are listed from (a) to (x).
that is 24 types of business. Of
course, it is said in sub.clause (2):

“The Exim may also carry on
and transact all or any of the fol-
Iowing kinds of business.”

It need not undertake all these
items; it can pick up any of these
items mentioned here. But, at the
same time, it can simultanously car-
ry on business in relation to all the
items listed in sub-clause (2). This
seems to be a very impressive list of
activities of the proposed Exim Banik.
The coverage seems to be very wide.
Particularly, I want to refer to item
(8) in sub-clause (2), that is planning.
promoting, developing and financing
export-oriented concerns, Then
item (v) says: “Collecting, compiling’
and disseminating market and cre-
dit information in respect of inter-
national trade,” There is sub-clause
(3) also. In all there are 24 items, as
I pointed out earlier. The list seems
to be quite impressive, but I want
to ask the hon. Finance Minister,
whether the proposed Exim Bank
will be in a position to undertake
such a wide range of activities which
involves planning, promoting, deve-
loping and financing export-oriented
concerns, and also collecting, com-.
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piling and disseminating, marketing
and credit information in respect of
international trade. There are a large
number of other items, but I take
only these two items. If you take
only these two items, it requires very
high level of expertise, because the
bank Has to go into the various in-
ternational markets, undertake sur-
veys, study the situation there, com-
pile the data ang give it to tie ex-
porters for their ready guidance. It
is not a gmall thing.

When I see this formidable list of
business which the Bank 1s suppos-
ed to undertake, I want to ask: Is
there any prionity fixed for under-
taking this type of business?”’ What
type of export is the proposed Bank
gomng to concenirate on ? When you
say export promotion, there zre a
large number of items in our export
list. There are the traditional items
like tea, jute etc Then the engineer-
ing goods; ang also lately India has
developed the technological capacity
to export projects, to provide con-
sultancy serviceg and also to under-
take wvery Ilarge construction pro=-
jects, especially in third world coun-
tries. So, what sort of priority has
the Government envisaged in actual
operation of the Export-Import
Bank? Unless the prionty 1s listed
out, even before the actual conung
into exisience of the proposed Bank.
the very mntellignt exporters, the
very clever exporiers, very poOwer-
ful export conceins in collusion with
some gf the bureacurats may distort
the very objectives set before tue
Export-Import Bank

Now, Sir, I come to the public cost
of export promotion in our country
which has been rapidly going up in
the last several years There is &
huge cost of export promotion by
way of cash subsidy and other form-=
of agid Some are very visible and
some aids gre not publicised verv
much. Tn their dissenting minutes
attached to the Tandon Tommittee’s
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Report, Dr. Rangneks; and one an-
other Member, particularly referred
to this rising cost of export promo-
tion. They say the expenses have'
gone up from Rs. 110.27 croreg in
1971-72 to Rs. 627 crores in 1978-79.
I want to ask the hon. Minster
whether this huge expenditura met
from the public excheguer in the
name of export promotion is to ccn-
tinue even after the Export-Import
Bank comes into existence; or, is it
the inention of the Government to
work this Exim Bank in such g way
that it gives, apart from financial
assistance, the expertise for promo*-
ing our exportabla items in foreign
countries—by providing a better ex-
change rate, better service, better
information systemq and timely finan-
cial assistance—and as a result of
which our exports will be in a pasi-
tion to have a better return and will
enable us eventually to eliminata thi.
huge public expnediture on export
promotion which we are now provid-
ing. by way of cash subsidy?

I now come to the last poin:, vz
imports. This assistance has to be
given to imports also Here, the hon
Finance Minister may say that jt 1%
not strietly relevant to the proposed
Bill. But as a Member from gz Statc
whose ecapomy has been runed by
the wrong import policy of tha Cen-
tral Government, I ecannot help ex-
pressing the anger, protest and an-
guish of the peasant producerc i mv
State, Kerala. By allowing the im-
port of 40,000 topnes of coconu: oil
this Government hag ruined the cul-
tivation of coconuts; and 90 ba; cent
of the peasants ;n Kerala are pro-
ducing them

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN) The
champion of consumcers is pleading
for producers

MR. DEPUTY-SPEAKER The
Minister is saying the* the » humpinn
of the &onsumers 1s now talking in
support of the producers,

»
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SHRI P. K. KODIYAN: I agree—on
"behal? of the small producers.

1 was pointing ‘out that 40,000 tonnes
of coconut oil were imported, presum-
ably for industrial use; but they were
not used for industrial purposes. The
result was that the price of coconut
oil which ruled at Rs. 1800/~ per quin-
tal in 1980 has now come down to
Rs. 1200/-. Similarly, it is in respect
of the import of rubber, import of
cocoa etc. So, I want to impress upon
the Central Government, particularly
on the Finance Minister who is in
charge of the economic stability of the
entire country, to see that such a

~'wrong import policy does not create
great harm to the economy of any
single State, and to advise his colleague
1o reverse this very dangerous import

policy.

SHRI SATISH AGARWAL (Jaipur):
Mr. Deputy Speaker, §8ir, I rise to
speak on the motion for consideration
moved by the hon. Finance Minister
yesterday regarding Export-Import
Bank of India Bill, 1981, So far as this
Bill is concerned, 1 welcome the mea-
sure. But while welcoming the mea-
sure, 1 have certain reservations so0
ar as the provisions of the Bill are

cerned. I wish to put on record my
complete disapproval of the tendency
on the part of any Government who
introduce a completely new measure
without referring that particular Bill
to a Select Committee. The Govern-
ment of India in this particular case
tock a decision on the 7th of January,
1881, to bring out such a measure and
the Bill under consideration was intro-
duced in this House on 8th of May,
}1981. Motions for referring this parti-
cular Bill to a Select Committee were
moved then. It would have been much
better if a measure of this type, which
is something new, had stood the geruti-
ny of a Select Committee, that is Par-
liament. Then across the Table, it
would have been much better for us to
exchange views with the hon. Finance
Minister and give our suggestions so
that they could have huq. incorporated
in the Bill: and then this Bill having
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the sanction of the Select Committee
or the Parliament would have been
passed through without much debate.
This tendency is not desirable. I would
expect and request the Government at
least in cases of those Bills which do
not involve any firm  policy commit-
ment within that particular measure,
and if that particular Bill is just a new
one, to refer it to a Select Committee
so that in the intervening period of
two sessions, the provisions are ex-
amined in depth by a Select Committee
comprising of members belonging to
both sections of the House, and then
there will not be that much lacuna.

I apprehend that after six months,
the hon. Finance Minister will have to
come before this House for making am-
endments in this particular Bill. Ths
is really undesirable that instead of
taking Members of Parliament into
confidence, discussing across the table
varioug provisions, the Government
simply depends on the draftsman;
whatever has been drafted is God's
words for the Government. It is not
fair enough. This has become practi-
cally fait accompli for us because any
suggestion, even if it is acceptable to
the hon. Finance Minister in his heart,
he will not be in a position to accept
because no formal amendments have
been moved; and if they are moved, it
is not customary also to accept all
those suggestions on such a large scale.

Another objection is—as I said dur-
ing my speech on the Finance Bill in
this very House—that this Parliament
is being bypassed in certain matters.
This Parliament ig to sanction amount,
vote grants for various demands of the
Ministries. The total public expendi-
ture of the Government of India is ap-
proved by Parliament. Naturally this
Parliament has got the jurisdiction and
should have the power to scrutinise ex-
penditure for any pie. I am sorry to
say that to scrutinise the public ex~
penditure, this Parliament has consti-
tuted certain Financial Committees
and the Public Accounts Committee is
one of them, but the LIC which has
got a business of Rs. 20,000 crores and,
the banking sector which has got &
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pusiness of nearly Rs. 35—40,000 crores,
.they are beyond the purview of the
Financial Committees that is beyond
the scrutiny of the expenditure and
working of Parliament. That point 1
made then and I repeat it again, Here,
in this connection what I find in this
case also g provision has been made in
Clause 24 wherein it has been provided
ihat the audit of this particular Bank
shall be carried out by the auditors
whose names are on the approved list
according to the Companies Act. and
so on. And, if it is not carried on by
the CAG, the Comptroller and Auditor
General of India, then the audit report
is not presented to the President na-
turally the PAC is not entrusted with
the task of scrutimsing the audit objec-
tions contained therein.

An effort has been made by the hon.
Finance Minister under sub-clause (6)
to appoint the C & AG to examine and
report on the accounts, in respect of
certain transactions or 1items or as a
whole. I do not know their mind. They
can also ask C & AG to do some audit.
My objection is and my strong plea to
the Government and to the Finance
Minister is that, please for God's sake,
do not eliminate expenditure from the
purview of Parliamentary scrutiny, All
public expenditure, all monies that
form the Consolidateq Fund of India,
they should be subject to the scrutiny
of Parliament, i.e. its committees and
so 1 do not approve of the provision in
Clause 24, so far as this aspect is con-
cerned. Now, in this particular case
we are going to provide them with an
authorised capital of Rs 200 crores,
which may be raised to 500 and this
-whole money has to be sanctioned by
Parliament. This whole money has to
be sanctioned by Parliament, that
means, this whole money has to be
given from the Consolidated Fund of
India. If such huge investment is being
placed at the disposal of the statutory
corporations which are wholly owned
by Government, This particular Exim
Bank is wholly owned by Government.
It is g statutory corporation affecting
the interests of the whole country, and
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I ask, wwhy this Exim Bank accounts,
balance sheetg and other transactions,
are being kept away from the purview.
of the C & AG audrt, and beyond the
purview of the Parliamentary scrutiny
through the financial committees.

So far as this corporation is concern-
ed, now, this Corporation has been
named as the Export-Import Bank of
India. What impression does it actual-
1y give was if it is a bank, only a nor-
mal bank, like the Reserve Bank of
India or other nationalised bank? This
name, nomenclature, the title of the
Bill is somewhat misleading about the
functions that this corporation or theg
business that is to be conducted is con-
tained in clause 10 and apart from for
financing and re-financing there are
provisions in Sub-clause (2) that the
Exim Bank may also carry on and
transact all or any of the following
kinds of business, namely ..... L ¢ §
makes a mention from (a) to (x). Why
have you left (¥) and (2)? It could
have covered from (a) to (2)! You
have widened the scope of the provi-
sions 1 order to cover all sorts of
types of activities like 1ssuing bonds or
guarantees, subscribing to, investing in,
purchasing of, stocks, shares, bonds or
debentures of any development bank or
Export-Import Bank of any countryl
outszde India, opening of any accoun
in any bank in or outside India or the
making of any agency arrangement
with, or acting as an ageni or corres
pondent of any bank or other institu-
tion in or outside India; issuing of par-
ticipation certificates—in India or ab-
road? What type of business is covered
in providing for technical administra-
tive and financial assistance of any
kind for export or import? Why tech-
nical and financial assistance? Lastly,
it ig provided in (w)—"doing any other
knd of business which the Central Gov-
ernment may authorise”. What type of
any other kind of business you should
have for developing an Import and Ex-
port Bank? You should have qualified
it here, This is the least that could
have been done., Then in sub-clause (3)
in the tunctiong of the Bank it is men-
tioned that they will realise coinmis-
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sion, brokerage, Interest remunera-
“tion, or fees etc. etc. I fail to uhder-
stand the provision made in clause 14
that the Exim Bank may receive gifts,
grants, donations or benefactiong from
Government or any other source in or
outside India. What do you mean by
gifts? Gifts in the form clothes? Gifts
in what form? 1Is it a charitable orga-
nisation? Will it discharge some bene-
volent work in famine-hit or flood-hit
areas? Where is the question of dona-
tions? I do not know what is in the
mind of the Government. That is why
T said il would have been much better
if the Bill had been referred to g Se-
lect Commiitee for detailed discussion.

There has been a study made in the
Ministry of Commerce recently and
they have projected our exports for
another decade. The position of ex-
porls is very alarming, There is g trade
deficit and the balance of payment is
wvery tight now. 1 appreciate the diffi-
culties of the Government on that
score, But what is our projection for
19907 In  1979-B0 our total exports
were Rs. 6400 crores“leaving a trade
deficit of Rs. 2250 crores. Our projec-
tion for 1984-85 1s Rs. 10,200 crores.
Qur projection of exports for 1989-90
is Rs. 20,600 crores. But the game study
mentions—I fail to understand how
having made so much claims of invest-
ment in the agricultural sector and
having made so much claims of bumper
crops, green revolution etc, our ex-
ports from agricultural products will
come down from 43 per cent to 27 per
cent, It is for you to consider. The
paper said that—

“,...the main reasons for the de-
«cline in ggricultura) exports has been
the stagnant output and the low per
acre yield, The productivity levels
for various commodities are consider-
ably lower than those realised in
most of the other competing coun-
‘tries. There are variations in pro-
ductivity levels of various crops even
among the different States within the
country. With adequate investments,
it ig possible to raise productivity
and output levels sybstantially which
might enable generation of larger

exportatle surpluses.”

This is something alarming. 1 am not
dwelling at length on it, but the export
content of the agricultural products
will come down from 43 per cent to 27
per cent. This is not what I agm saying;
this is the outcome of a study done by
the Commerce Ministry!

In the export side there have beemn
so many schemes with regard to subsi-
dieg and cash assistance, I would draw
the attention of the hon. Finance Min-
ister to the report of the Public Ac-
counts Committee (1980-81) presented
to the House where instances have
been given as to how the cash assist-
ance for deoiled rice bran amounting
to more than Rs 12 crores in one par-
ticular year has been misused. So, caTe
has to be taken. This report also men-
tions another instance. There js 3 pro-
vision in the customs and excise law
that exporters can keep their goods In
running bong accounts and pay the
duty later on, whenever they export
the goods But cases have come to
light where the goods have not been
exported, but the excise relief has been
claimed; gll the benefits from the ex-
port promotion councils have been
availed but the goods have been diver-
verted for home consumption and the
arrears of excise duty at the end of
the year amounted to as high as
Rs. 23,87,19,623.29. This is what the
report of the PAC says based on facts
furnished by the Finance Ministry. If
these are the manipulations done omn
the export side, Government has to
take care of it.

With regard to the exemption on the
customs duty under Section 25(1) and
(2), particularly (l)—general exemp-
tions, I am sorry to gay that once Par-
liament has approved the rates the
Government hag the authority and
power under Section 25(1) of the Cus-
toms Act to grant exemption if it feels
80 necessary in the interest of export
and import. The average exemptions
granted by the Government so far—
whether the Janata Government or the
Cong. (I) Government—was bardly
between Rs. 15 crores and 20 crores
every year. Will the hon. Finance Min.
ister institute an enquiry ag to how
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during 1978-80 these exemptions am-
ounteg to not Rs, 20 or 25 crores or
Rs. 50 or 100 crores but Rs. 250 crores.
Sometimes exemptiong are granted in
the name of import or in the name of
export. 1 hope the Finance Minister
wil] look into it.

I wish to bring to your notice that
there are 7000 engineering units which
are registered as export houses, 1
want to see the exhibition of the engi-
neering industries some time back. I
got an authentic information that out
of these 7000 engineering units which
are availing of concessions and benefits
from the Government, onlv 2000 are
aclually exporting. And the rest 5000
units are availing of Government pat-
ronage, concessions and benefits with-
out exporting anything. So such fake
type of export units which get them-
selves registered in order to gvail of
the benefits given by the Government
shouly be eliminated.

15.32 hrs.

%?;am GULSHER AHMED in the Chair].
ere should be a thorough enquiry
into all these matters,

Once again while welcoming the Bill
I urge upon the Government that what-
ever loopholes may be found by these
exporiers or importers whether through
under-invoicing or through manipula-
tion of foreign exchange, those should
be plugged. We have given such wide
and sweeping powers to the statutory
corporation without a closer scrutiny
by Parliament. This is pighly objec-
tionable. But even then I hope the
Finance Minister will hear all these
points in mind and he wil] not permit
this bank to be a dumping ground for
sick exporting units as is the case in
our nationalised banks wherein 22366
units are reported as sick and the total
amount outstanding is Rs. 1622.55
crores. Qut of these only 378 are large
industrial sick units and the amount
standing against them is Rs, 1158.48
crores. This i{s to the knowledge of the
Finance Minister. I am sure he is
eonscious of the fact that let this his-
tory be not repeated so far as the
Exim Bank ig concerned. I hope you
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will keep a stiret watch and inform
Patliament annually with regard to
its development, bus'nesg transactions
and progress so as to take Parliament
in confidence. With these words, 1 wel-
come the measure.

SHRI Y. S. MAHAJAN (Jalgson):
Mr. Chairman, Sir, I rise to welcome
this long awaited measure which has
heen in gestation for over 10 years.
The Bill seeks to provide for the esta-
blishment of a corporation which will
be known as the Export-lmport Bank
of India to strengthen and broad-base
the existing institutional arrangements
to meet the credit and other require-
ments of our international irade.

The value of our export trade was
only Rs. 668 crores in 1961-62. that is,
at the beginming of the Third Five Year
Plan. In  1980-81 it has gone upto
Rs, 6578 crores—Part of this increase
being due to the steep rise in prices in
the intervening period. With the conti-
nuing rise in prices of oil imports froam
other countries and the threat of &
yawning gap in our balance of pay-
ments position—the gap ‘was Rs. 2400
crores in 1979-80 and Rs. 5200 crores
in 1980-81—the need to boost our ex-
port 1s urgent and important, This
cannot be done withoul providing bet-
ter and wider credit iacilities and other
services necessary for international
trade.

As things are, it cannot be said that
credit facilities for exports are inade-
quate. Since the beginning of the First
Plan, Government have taken steps to
ensure that credit would be available
to expoOrters as and when they weed.
But there have been some difficulties
i expanding the international trade.

At present export finance is provided
by the commercial banks, the Industri-
al Development Bank of India, the
RBI and other speciallsed agencies.
About 75 per cent of the total credit
ig provided by the commercial banks.
The Export Credit and Guarantee Cor-
poration facilitates the ~ flow of
finance from banks to exporters, and
exporters to buyers, with the help of a
series of guarantees gnd insurance
policieg to cover the risky of fuctua~
tions in trade and commerce. '
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The IDBI is an apex institution of
the country on the domestic front for
providing technical, agministrative and
financial assistance for industrial deve-
lopment. But it has also came up a®
an important export financing institu-
tion of the country.

This whole instilutiona] structure,
along with the mechanism of financing
international trade, and the arrange-
mentg for dealing in international cur-
rencies, has been examined by the
Finance Ministry in great depth during
the last 2-3 years and, as a result, it
has come forward with this Bill to set
up an Exim Bank which will not only
provide financial assistance to export-
ers and importers, but also act as the
principal financial institution for co-
ordinating the working of institutions
engaged in financing export and im-
port of goods gnd services, with a view
to promoting the country’s interna-
tional trade,

This Bank will meet the crying need
of the country for improving our posi-
tion on the international front. The
first thing that strikes the eye is that
the Exim Bank w’ll tuke over the ex-
port financing functions of the IDBI.
They shall stand transferred to and
vest in the Exim Bank. Section 26
says:

“On such date as the Central Gov-
ernment may, by notification ap-
point, all business, property assets
and liabilities, rights 1nteres‘f, privi-
leges and obligations of whatever
nature of the Development Bank in
so far as they relate to the expori
financing functions of that Bank shall
stand transferred to, and vest in, the
Exim Bank.”

Section 26 thus affects an important
change in our institutional structure.
The IDBI will-be restored to its origi-
nal purpose, as an apex bank concern-~
ed with the industrial development of
this country.

The commercial banks, which have
a lion's share in this business, have
remained untguched, Their activities
1317 L8—12

are to be co-ordinated. I hope this will
involve the elimination of unhealthy
competition between them. They are
all public sector banks. Stil]l, some of
them have designated a large number
of branches for foreign exchange busi-
ness, This involves not only duplica-
tion of work but wunhealthy competi-
tion. I hope the Exim Bank will be
able to establish branches on a rational
basis at home and abroad which will
provide more efficient and speedy ser-
vices to its customers.

Similarly, there is need-to rationalise
the branch network of Indian banks
abroad, The small size gnd middle level
management of these branches have
come in the way of their eflective func-
tioning abroad. The Exim Bank can
co-ordinate their work and improve
their management,

In this context, we have to take into
account the developments in interma-
tional banking in recent years. Foreign
banks have resorted to consortium and
joint banking to reap the advantages
of large size. Many of them have set
up even joint banking ventures. The
potential for business in the interna-
iional field is wvast. And though our
financial resources are lnmiled and our
share in the world trade is small, the
scope for improving our position is
more only with the formation of a bank
like the Exim Bank with its wvastly
greater resources and managerial skill
than the public sector banks at present,

The Bill details the functiong of the
Bank in a very comprehensive manner.
Apart from financing of Indian exporis
and imports, it will be entrusteq with
the functions of (1) financing of exports
from and imports of goods and services
into third countries, (2) financing of
joint ventures in foreign countries,
(3) financing of export and import of
machinery and equipment on leage ba-
sis; and (4) providing loans to an In-
dian party S0 as to enable that party
to contribute in the share capital of &
joint venture abroad.
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This will enable the Bank to play a

dynamic role in improving our position
in international trade.

Section 10 of the Bill slso enables
the Bank to undertake limited mer-
chant-banking functions such as under-
writing of stocks, shares bonds and
debentures of companies engaged in ex-
port and import trade etc. The Bank
will thug have a distinctive character.
It will be not only a Bank for financing
exports and imports, but it will also be
a development Bank so far ag the ex-
port-oriented industries are concerned
and particularly it will also perform
some of the functions of merchant-
banking.

There was a lot of cnticism of this
Bill from the other side, Yesterday,
the first speaker was Mr. Jyotirmoy
Bosu, His speech I must say ..,

MR. CHAIRMAN: Please conclude
There are a number of speakers, ]
think the Minister will talk on what
the other Members have said.

SHRI Y. S MAHAJAN: Mr. Bosu’s
speech was so0 much sound and fury
signifying nothing. He indulged in his
usual fulminations against the Govern-
ment and the Ruling Party. He even
went to the extent of saying that this
Bill is an mstrument by which the
Government will exploit the people for
the benefit of American capitalists, T
think only the gullible can believe
such cock-and-bull stories. An objec-
tive study of the Bill makes it clear
that the Bank, when it comes into
existence, wil] be a great factor in
improving our precarious position in
the international trade.

With these few words, I support the
Bill,

SHRI XAVIER ARAKAIL (Erna-
kulam): Mr, Chairman, Sir, on the
whole practically 511 Members have
supported the philosophy, the ideas
and the scheme of this Bill

Sir, the Export and Import Bank of
India Bill is an important Sfinancial
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Bill in relaion to foreign exchange,
trade and commerce. It js g chronic
problem when we think about our
foreign exchange that this couniry hag
always been exposed to huge imports
ang lesser and lesser exporty in value
terms. If you refer to 1977-79, the
value of imports was Rs, 6,814 crores,
whereas the value of exports was
Rs. 5,726 crores. Thereafter the im=-
ports in value termg have gone up and
up. Therefore, the Economic Survey
for 1980-81 in Chapter VIII wvery
cautiously said: *“The trade deficit is
likely to exceeq Rs. 4,000 crores.” I
presume it has exceeded Rs. 5000
Crores now.

Sir, having the chronic import pro-
blem, after assuming the power, this
Government hag issued two important
documents One is the Export Policy
of 2nd April, 1980, and the other is
Import Policy of April 15, 1980, If we
analyse these two documents, we will
sep that the Government is aiming, by
all means, {o bridge this gap between
huge import and deficit in export.
Summing wup the problem of this
export and import, the Sixth Five Year
Plan in Chapter VI has said very
correctly:

“However, on present reckoning,
the balance of payments problems
facing the country during the Sixth
Plan are likely to be acute and will
require innovative approaches to
cape with situation”

Therefore, gn February 28, 1981 the
Finance Minister gaid:

“Hon’ble Members will recal} that
in my Budget Speech last year I
stateq that the Government has
taken g decision to establish gn Ex-
port-Import Bank to assist in financ-
ing of International trade. The
details of this proposa] have now
been workeq out and it is proposed
to introduce a Bi]} in the cwrent
session for setting up the Export
Import Bank as & gtatutory corpora~-
tion. T am providing Rs. 70 crores in
the Budget for thig purpose.”
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Having this in mind we huve to
examine in total two aspects;

1. What are the financia} agencies
catering to the needs of importers
and exporters?

2. What are the other agencies
involved in export ang import
trade?

These two parts have to be analysed
objectively. If we take the financial
aspect, we have IBDI, IFC, NIDC,
ICIC, nationalised, scheduleq Banks,
Industrial Development Bank, ete. I
would like to know from the hon.
Minister what are the functions of
these banks? Whethey in comparison
to thig proposed bank, how far those
banks have channelised their economic
resources for the purpose of export
and import. That is the point which
I woulg like to stresg here, Ig the
finance the main cause of huge deficit
in export import? If it is the finan-
cial aspect, J submit there are various
agencies, as I saig earlier. So, the
blame has to be shared or distributed
within that category. If finance is not
the aspect, then what are the agencies
involveg in it? T gm very much in-
volved with the staff and officers of
many Government export agencies—
Export Promotion Council Export In-
spection Council, MPDA and so on
and so forth.

I have u bit bitter to talk about the
Export Inspection Council, But thig is
not a forum. I am highlighting the
point. Why can't we organise and
form one agency to tab al} these re-
sources, mobilise our export, instead
of varioug kingg having different
realmg in this area? I had suggested
thig earlier. Again I am suggesting
this proposal. Varioug Departments
are putting their finger in this export
pie. So many agencies gre involved
in the export import for exemption
purpose ag well. Shouly we examine
this aspect as well in depth as the
financiat aspect? It ig for the Depart-
meni gny flie Government {o consider,

Then, I refer to the Statement of
Objectg and Reasons, Preamble and
Clause 10 of thig Bill. There again, I
see two different categories. I fully’
agree with Mr. Kodiyan as well as
Mr. Satish Agarwal when
they referred to this aespect. If you
permit me, I can take clauses, one by
one. But due to the shortage of time,
I am just pressing my point, One
function is to give financial assistance
as loans and advances and the other
is, to coordinate the working of in-
stitutions, This has to be viewed

separately. Thig may come within
the banking purview and banking
functions.

But you refer to some other par{ of
the Bill. For example, there is the
definition of the word “services” con-
iained in sub-clause (j). It says:

“ ‘services' includes—

(I) providing personne] (includ-
ing skilleq or unskilled workmen
and persons for rendering tchnical
or other services) for the purpose of
any work or project...

(II) transferring of technology,”

Now, you refer to clause 10, sub-clause
(q). You have provided sub-clauses
upto (x). Ag Mr. Satish Agarwal
said, two more sub-clauses (y) and
(z) coulg have been added. Instead
of doing that, they have put a general
clause. In sub-glause (q), it is
stated:

“undertaking and financing of
research, survey...”

This js purely a financial transaction.
It hag nothing to do with the banking
system, We need some clarification
on this aspect. 1 am pressing a point
which require gome clarification here.
What is the object of this Bill? 1t is
to be a banking institution or

banking and partially non-banking?

Then, if you refer to the Statement
of Objects and Reasons, it is stated:

# ...to gtrengthen and broad-
base the existing institutional
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arrangements to meet the require-
ments of internetional trade.”

It Boes on to say.

“(1)....will also undertake limit-
ed development and merchant
bank{ns functions...”

I do not know where this falls, under
what function it falls.

So, if you refer to the Statement
of Objects ang Reasons, Preamble and
Clause 10, you will gee that there is
something which js not 3 banking
function but g different function. It is
not a banking function; it is some-
thing else, something more. That is
the point I am pressing here. This is
a matter which hag to be looked into
and clarified.

Referring to Chapter III, Manage-
tnent of the Exim Bank, I may be per-
mitteg to say that the Government is
the creator, the protectyr and the des-
iroyer of this institution ...There is
not a function or authority undertaken
without the Government.

Going through the clauses, one by
one, very minutely, I thought this was
a part-time pastime for a full-time
Government Secretary. Probably, it
is for the pleasure trip. I dp not
know 1 have my own subjective or
objective criticism about the existing
executive system gnd the functioning
of this Department, Going through
clause by clause, I apprehend that
thig is a monopolostic behaviourism of
the bureaucrats Thig is the time that
the Hous~ should review the execu-
tive system of our Government,

My hon. friend, Mr, Daga, referred

to the composition of Board of
Directors
SHRy SATISH AGARWAL: 17
Directors.

SHRI XAVIER ARAKAL: If you
go through it, can you find that we
have no voice in it? How can we
achieve this object? Have you got
any voice or say or to criticise it?
When I wag reading the gpeech of the
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Finance Minister, I thought this will
be an autonomous body, probably
similar to the Industrial Development
Bank or something like that. But this
is not the case. My personal view is
that we require a review of thig Act.

Now, I will ¢ to the last point.
I gm taking you to Clause 34 because
that is an important Clause, Page 60.

“No brief or other lega) proceed-
ing shal] lie against the EXIM Bank
or any Director or any Officer or
other employees of the EXIM Bank
or any other person authoriseg by
the Bank” and go on and go forth.

I may be permitteg to give a small
illustration, about how this Export
Inspecting Agency refused to inspect
a con-lgnment on a flinsy ground
while the importer wanteg to take it
from India. Now you assume that
such gz situation happens here, can
that exporter file a suit for damage?

MR CHAIRMAN: He can file a
suit ggainst the Government. He is
an employee of the Government.

SHRI XAVIER ARAKAIL: Now,
an exporter or importer, if he
happens to go from pillar to post here,
how many Departments he has to go
through? How many financia) insti-
tutions he has to step in and step out
ang make a bribe? This institution
should not be a part to the existing
ineffective and inefficient jinstitution.
That is why I am posing the problem,
with al] my sincerity, suppose such a
situation comes with regarq to this
Bank, where can he go as long as
there is clause 34 in the Bill. As it
happened in the Export Inspection
Agency, he had to make 5 trips o
Delhi. Ang when the Director gave
the sanction, the Assistant Director
would not comply. I am giving an
example,

Therefore, my submission jg that
this Clause ig unwarranted. In prin-
ciple and in practic, I hope that this
iz a sound economice approach as far
ag export-import policy ig concerned
and that it will boost up the trade.
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SHRI C. T. DANDAPAN]T (Polla-
chi): Mr. Chairman, Sir, I rise to
support the move of the Finance
Minister for bringing a legislation
under the title of Export Import Bank
of India.

The object of the Bill, jt has been
stateg very explicitly, is to boost ex-
port in the field of trade, to earn more
foreign exchange gngd to narrow down
the gap of trade balance.

It hag been stateg here that thig Bill
has to be referred o the Select
Committee.

MR, CHAIRMAN: Should have been
referreq to the Select Commitee,

SHRI C. T. DANDAPANI: My
Hon. friend, Shri Satish Agarwal,
former Minister of Finance, has vast
knowledge in the field of finance,
I woulg like to say that, after the
nativnalisation of g certain group of
banks, our Government, particularly
our Banking Department hag acquired
adequate knowledge to run the bank-
ing industry either in the matter of
export orientation or in the matter of
internal development aclivities. There=-
fore, even though it has been delayed,
it is good that this legislation has been

brought forwarg before this House at'

least now. The origina) idea was
mooteq by the Ministry of Commerce
some ten years ago; that is, the Indian
Institue of Foreign Trade made a sur-
vey and they recommendeg to the
Ministry of Finance to bring forward
this legislation as early ag possible. I
would say ‘sorry’ because this Bill hag
been delayed for about a decade. That

wag the reason. 1 was pointing out in-

the beginning: if this Bill is again
referregq to g Joint Select Committee,
it will take another two years for that
to complete its job. Therefore, it is
good that they have brought it before
the House, The Bill should be passed
immediate]ly and the Bank should
start functioning immediately.

16 hrs.

The previous speaker has pointed
put that our balance of trade is in a

difficult position. The doubling of oil
prices has been mainly responsible for
this. The value of imports in 1978-80
wag Rs. 8,908 crores whereag in
1980-81 it went up to Rs, 11,783 crores.
The increase jis so much, But it is
nobody’s fault. It ig because ¢f the
fluctuation in oil prices. At the same
time we have made some achievement
in the matter of export. As far as our
performance ig concerned, internally
we have made a very good perfor-
mance. In 979-80 the exp. t value
wag Rs, 6,469 croreg whereag in
1980-81 it was Rs. 6,578 crores. There
is a small margin in the matter of ex-
port, put it is Government’s responsi-
bility to augment our exports and to
narrow down the gap between export
and import bills,

So far as our export promotion
activities are concerned, the Govern-
ment has earmarked 15 per cent ex-
port, the minimum should be ten per
cent and that too, it should be allotted
to the small scale selected goods. As
far as indirect participation of ancillary
production ig concerned, our target
is 20 per cent. So, all the small and
ancillary units need more assistance,
more finance. That is the only reason
why Government has brought forward
this Bill; it is only to assist the small
entrepreneurs in promoting exports.
I do not see any lacuna in this Bill,
and many Members have stated that
here. The business of the Rank has
been st:ted very clearly in th- Bill:
granting loang and advanres to a
scheduled bank, ete. A]l these things
have been stated herf.

Here another thing has b~en stated.
Even my friend, Mr. Arakkil has
stated that all the business a~tivities
are covered in the sub-~' v:» Mr.
Satish Agarwal hag also stato1 it But
when a bank somes into hein~ it has
to function as a bank. So it has to
cover all the acticities—dis~nnunting,
credit, long-term and short-te~m and
whatever it is, it has to cover all the
economic activities of the society.
Therefore, I do not think there is
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anything wrong in this one.
covered all the areas.

But one thing 1 want to make it
clear—as far as (a) is concerned.
That is about granting Jloans and
advances to a Scheduled Bank or any
Jther Bank or financial institution
notified in the official Gazette by the
Central Guvernment in this behalf by
way of refinance of loans and advances
granteg by it for the purpose of ex-
ports or importis. In this provision I
have my ovn doubt, Will it not be a
duplication of work? I am referring
to clause 10(2)(a). Some financial
institutions are already making some
advances tn a particular exporter or
business eptrepreneur. Again we are
giving financial assistance or loan,
whatever it may be to the banks
which are already viable and Wwhich
are already in a sound position to
lend advances to the exporter or im-
porter. Why should we take this re-
sponsibility and give assistance to the
Banks when we have a separate Bank
for a parficular purpose and for a
particular reason and why should we
divert our money to other financial
institutions? The Government should
think over it.

Secondly graniing loan and advances
outside India for any Indian joint ven-
ture. I would like to say igp this re-
gard that as far as joint ventures are
concerned, at present there were 302
proposals for joint ventures and out
of them 195 could not be implemented.
So only 107 joint ventures are in pro-
duction with an investment of Rs. 35
crores. I would like to ask the Minis-
ter and the Government. Out of this
jnvestment in the joint ventures, how
much profit we are making, how the
joint ventures which have been establ-
ished in foreign countries are working,
whether they are properly staffed or
not and whether those joint ventures
which have been financed hy the Gov-
ernment are being manned by an effi-
cient managerial staff. I would like to
ask all these things from the Minister.

A word about the Regulations, Mr.

Agarwal raised a very good point—
about our contribution to the Bank.

It has
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That is, Parliament gives money and
we have no right to ask about the
functions of -the institutions . For
example, on page 17, it is gaid ‘Every
regulation made by the Board under
this Act shall be laid ag soon as may
be after it is made before each House
of Parliament’ Only the regulation
will be laid not fhe functions, The
functions should also be laid on the
Table of the House, and the Parlia-
ment should have the right to ask
about the tunctions of the Bank. Not
only that, we have seen that in the
IDBI and other banking industries
the Government has no conirol over
them. The Government has no control
over them. Their function is entirely
difterent. Some of the banks go
against the principles laid down by
Governemnt sometimes. In that case,
what are we going to do? 1 would like
the Minister to examine these aspects
as they seem to be most important
according to me. Aiter formation of
the banks, we must examine—we
mean the Governmeni—1io see parti-
cularly whether they have any say
ahout the functioning of the Banks.

Before I conclude, I wanl to say omc
more thing. Thal 1s about the mana-
geria] staff. There are nominecs from
the IDBI and other professional areas
in the Board. This will not help. Before
we nominate them to the Board of
Directors, we musl see whether ihose
persons will deliver the goods. Secon-
dly, Sir, the relired persons are being
nominated to the Board of Directors.
They had already served for many
vears in the departments. Again their
services are not at all useful.

We have seén, for instance, in IDBI
and other institutions, they nominate
only the refired people. They go there
and sleep. They only avail of some
entertainments there. Therefore, I
would request that for Heaven’s sake
please do not nominale the retired
persons to the Board of Directors.

With these few words, I conclude
my speech.

SHRI P. RAJAGOPAL NAIDU
(Chittor): Mr. Chairman, Sh% I con~
gratulate the Finance Minister for
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bringing forward here the Export-
Import Bank og India Bill, 1881,

Sir, On page 162 the National Com-
mission on Agriculture, in their report
1976, Part IlI, Demand and Supply,
states the following. I quote:

“Provision of adequate and timely
finance is indispensable for export
production and export marketing.
There exists a gap in the existing
institutional structure of the export
credit system. We would suggest
that tgy bridge thig gap the estab-
lishment of an export-import bank
might be considereq to provide
medium and lbng-terim export at

the pre-shipment and post-ship-

ment stages."

I am not going into the technicali-
ties. I am leaving it to the experts.
But, I can tell you that though the
Export-Import Bank is going to be
established, the policy enunciated in
the past shows that the Government
1s always agamst the agriculturists.
There are lobbies of capitalists. Also
the wholesale traders are against the
agriculturists. Therefore, the agricul-
iurists are always at a disadvantage.
For example, I can tell you that when
the agriculturists are reaping the crops,
the price for their product is very
slow. The agriculturists wanted the
export of groundnut. Government is
not willing wilth the resull all the
groundnuts went into the hands of the
wholesale merchants, the traders. The
policy of the Government is relaxation
in the exports. Because of that, only
the traders used to benefit. Therefore,
I say that when fhe Bank is being
established, the policy must also be
enunciated which should be in favour
of agriculturists. The trade gap is over
Rs. 5,000 crores. Unless we promote
production as well as export of agri-
cultural commodities and other agro
products, it is not possible even to
bridge the ‘gap.
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Now, Sir, from the statement given
to me, it has been stated as follows:

Exports-April-Sept. 1980 (Agricul-
tural Commodities)
(In crores
of rupees)
Rice. o . . . 40.73
Wheat. . . " . . 6.92
Cereal preparations. . : . 4.13
Vegetable and fruits. . i . -
Qashew kernels, : : . 70.79
Others. . . . . 33.60
Tobacco unmanufactuied tobacco
rofuse . . " i 102.58
Oilsceds and oilcaginous fruits. . 5.36
C otton raw. 77.29
Jute, raw. i . . . 0.21

This is very small. Therefore, Govern-
men{ should see that the exports of
agricultural commodities are streng-
thenea and are increased. Now, we
are not concentrating upon fruits and
fruit products; fish and fish products;
wool and animal products; leather
goods, billets and eggs. There is great
possibility of exporfing these things
and earning foreign exchange. There-
fore. our Government should see that
all these things are exported. Our
strategy must be export promotion and
also import substitution. I am very
sorry 1o learn that we are importing
15 Iakh tonnes of wheat. On the other
hand our agriculturists must be en-
couraged to produce by giving them
better price. Then il is quite possible
to increase wheat production and we
will be self-sufficient and it will be
possible for us to export wheat also.
Now, jaggery is not exported. Jaggery
prices are falling down. So, jaggery
can be exported. -
Lastly, Sir, instead of exporting
raw-materials in agricultural sector it
would be better to convert them into
agro products and export them. Then
we will get more money in agricultural
products exportation.
B. V. DESAI (Raichur): Mr.
Chairman Sir, I rise to support the
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Bill which has been brought before
this august House by the hon. Finance
Minister. In fact, this Bill is long
overdue. Probably in the last s0 many
years this has been thought over and
finally I must congratulate the hon.
Finance Minister for bringing this
Bill,

Now, Sir, without wasting any time
of the House I would like straight-
away to go into Section 10, viz., busi-
ness of the Exim bank. Sir, here the
entire clauses have been taken on the
model of IDBIL. In fact, this Exim
bank also proposes to do the same
type of banking and other trading
business om the Ninés of IDBI and
other financial institutions. The struc-
ture in our country is that IDBI direc-
tly finances the customers as well as
it helps the customerg by re-financing
other institutions. They in turn finance
the customers. In fact, down below
every State has Development Cor-
porations and ®State Financial Cor-
porations. Their limit of lending is
limited. State Financial Corporations
can give upto Rs 30 lakhs and Deveiop-
ment Corporations can give upto Rs. 50
lakhs. If any customer rcquires more
than Rs. 80 lakhs then he can approach
the IDBI who in turn either direcily
alone can lend or in confortium with
IFC ang other financial institutions can
come to his aid. IDBI can go to the aid
of institutions like banks and the banks
can inturn give help to the customer.
It is proposed that the Banks which
are engaged mm Export and Import
trade will be helped by re-financing
from this Institution. Of course, here,
one point arises which has to be con-
sidered. This may not have heen
mentioned 1 the Act. But I would
request the hon Minister to see that
this re-financing should be at a con-
cesional rate and the banks should not
charge the customer or trader more
than 1 per cent excess than the ori-
nary lending rate. In this way, such
concessional finance could be routed
through the banks and other financial
institutions to the customers and
traders of this country The maximum
lending rate also should be fixed 1In
respect of these different institutions
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and nationalised banks. And over and
above that limt, EXIM Bank should
directly lend to the customers. My
friend Mr. Arakal made a point re-
garding item (q) which says about
undertaking and financing of research,
surveys, techno-economic or any
other study in connection with the
promotion and development of inter-
national trade. With due respect to the
Hon, Member, I could say that any
finacial institutions have got to under-
take this kind to techno-economic
survey. Probably he has looked at it
from purely a lawyer's point pf view
and not as a financier because in every
such case, such technical committees
have to be constituted. In fact the
IDBI and other corporations in the
different States have already got such
techpo-economic survey teams which
will help the entrepreneur to come
forward and 10 see that his project
is completed in time. So, I think, this
clause is quite 1n order.

So far as foreign trade 1s concerned,
it is a tricky job and I would reguest
the hon. Minister fo see that more
non official members with ithe requisite
qualities and experience in foreign
trade are associated, so that they will
be able to guide the EXIM Bank in the
initigl stages so that this Bank will be
able to function in an effective way.

Regarding Chairman and Managing
Director a point has been made whe-
ther these posls should be combined
or they should be two different per-
sons. In my view, the Chairman should
be different from the Managing
Director. The Managing Director
should be a whole-lime incumbent, The
Chairman should be a non-official per-
son having requisite knowledge and
skill in foreign trade.

Regarding the opening of offices, 1
am extremely happy that the Head
Office is located in Bombay which is
supposed to be the barometer of our
couniry’s economic activities So,, 1
welcome the provision that the Head
Office should be there. But, Sir, along
with that, EXIM Bank’s branches at
Calcutta, Madras and Delhi should bhe
opened immediately as foreign irade
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happens to be routed through all these
four places.

Now, my friend Mr. Satish Agarwal
made a point regarding Class 24 of
the Bill, It is my view that this insti.
tution should be suvject to the con-
trol of the Auditor General of India.
It should come under the purview of
the Auditor General. What 1 fee] ia
that proper thought has not been given
to this aspect. The hon Minister pro-
phesied that the Government will come
forward with amendments within 6
months. I feel his prophesy should
not come true, and he should bring
forward an amendment to this effect
just now and be done with it. This is
my request to the hon. Finance Minis-

ter. It is quite correct +to say
that this august House must
have an opportunity, to look

into their accounts, EXIM bank
should be made accountable to this
august House It should come under the
purview of the Auditor General just
like other big financial institutions
which have come under Auditor
General’'s contro: for purposes of audit.
The Public Accounts Committee of
Parliament must have an opportunity
to look into their accounts.

Now, I come to the guestion of the
transfer of a part of the business of
the Development Bank. At present,
the [ D.B.I. looks after the foreign
trade also. All the functions of the
foreign trade are being transferred to
EXIM bank. In the same way, it has
been mentioned in the Bill that all the
other functions of the IDBI will be
transferred to this Bank. [ think that
the Government intentions to transfer
some more business other than the
foreign trade business should be made
clear. I do not know what the other
functions are. So, I would request the
hon. Minister kindly to exp.ain that.

Sir, I am unable to understand under
what item these gi.ts, graots, donations
ete. come? I am not able to under-
stané this and I would request the hon.
Minister to throw some light on this
I do not know what type of gilts
he is referring to. As per this, we
have got different funds, development
funds and reserve funds and whatever
profits are there, would finally go to

the EXIM bank. Therefore the gifts
which are being given to the EXIM
bank would go to the Government
ultimately. I do not know what type
of gifts are to be given to this EXIM
bank, With these words, 1 fully sup-
port this Bill,

MR. CHAIRMAN: Mr. Nadar, you
are given five minutes,

SHRI SATISH AGARWAL: Mr.
Chairman, I may submit that inform-
ally we have an understanding with
the Speaker that on bilis and new
subjects, more Members may be ac-
commodated and more time may also
be given to those who want to speak.
So far as the allocation of time is con-
cerned, you should not insist on the
time schedule. After all this bill can-
not be passed today because clause by
clause discussion is also to be com-
pleted and ithc hon. Minister has rep-
lied to the debate. The Bill has to be
passed tomorrow and not today. Today
at 5 O'clock we gre going to take up
Assam Bill.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): We have to
pass it today.

MR. CHAIRMAN: Time allotted for
this Bil] is two hours.

SHR] SATISH AGARWAL: It is true
But it is such an important and abso-
lutely new Bill that you may allow
more time for this. We are not con-
demning or criticising this Bill. We are
making valig suggestions.
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During the meefing with the Hon.
Speaker, you should have decided
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about the time, You should have asked
him for 3 or 4 hours for this Bill

SHRI P. K. KODIYAN: Sir, it is a
very important Bill. Many of us did
not know that on the first day itself
this would be brought forward before

this House.

MR. CHAIRMAN: What can we do
now? More than two hours have been

taken.

SHRI A. NEELALORITHADASAN
NADAR (Trivandrum): Mr, Chairman,
Sir, 1 totally oppose this Bill and I
would request the hon. Finance Minis-
ter to withdraw this Bill immediately.
This bill is meaningless. It is made
clear even in the speeches made by
the ruling party Members like Mr.
Arakal and Mr. Daga. Their speeches
have clearly indicated that this Bill has
been brought forward by the hon
Finance Munister just to confuse the
situation, Yesterday, while moving the
Bill, the Finance Mimster said:

“It is, therefore, our intention to
establish the Export-import Bank as
a flexible and a strong institution
capable of responding quickly and
effectively to the legilimate demands
of the exporting community”

Now, whom does the exporting com-
munity represent? Here, it is clearly
written that this is a Bill to establish
a Corporation to be known as the Ex-
port-Import Bank of India for provid-
ing financial assistance to exporters
and importers

I do not think that if wge are having
a deficit balance in the international
trade, it is due to the lack of finances
of the exporters or importers, but it is
because of the lack of a defilnite com-
prehensive import and export policy
of the Government.

Further, the import and export trade
of our country is being completely con-
trolled by the big business people and
the multinationals. Therefore, any
assistance by this Bank would only
help the represeniatives of the big
business people and the multinationals.
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The present Finance Minister who
has moved this Bill has done some
wonders during “his span of 18-19
months, for example he came forward
with the black money bonds. He stated
in this House and before the nation
that he was going to do some wonders
with the black money bonds. Now
nobody is there not even the Prime
Minister, to take the responsibility for
that. She has said in public that she
was not interestea in these black
money bonds, only some others were
interested in this: she only allowed
them to do that. Only an irresponsi-
ble Prime Minister can state like that.
Similarly, afler some {ime when the
Bill is passed, she may state in pubic
that she did not want this Bill, some
others who wanteq it, moved it and
got 1t passed. That is the way to which
the country is gomng.

Unless the Governmeni is ready to
iree the nternational trade, as far as
India is concerned, from the clutches
of the big business people and multi-
nationals, I do not think we can do
anything in this flield. 1 would like to
remind this House, particularly the
Members of the ruling party, that at
one time we were having a programme
for nationalisation of import and ex-
pori trade. After 1969, the then Gov-
ernment under the leadership of the
present Prime Minister and the ruling
party at that time, had a programme
to nationalise the export and import
trade also just afler the banks nation-
alisation anq the stopping of privy
purses etc. Now, nobody is talking of
that. What I would like to suggest is
that first you should nationalise the
export and import trade. The money
which you are going to utilise for this
meaningless purpose should be used for
setting up a public sector agency to do
{mport-export trade.

Similarly, as I said, if there ig a
deficit balance in so Pfar as our trade
is concerned, it is because of the
failure of our export-import policy.
Last year, while ~we had exported
sugar on the one hand, we had im-
ported sugar also on the other. ‘For
what purpose?, It was only to get some
backdoor i{ransaction, to get some
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money and some opportunity for some-
body connected with the ruling party
through this Export-Import business.
‘That is what has been going on in this
country. Complete corruption has been
gong on in this area. They are not
even allowing Parliament to go through
the accounts. They are not even keep-
ing the accounts of this proposed Bank
with the Auditor-General of India.
The Ruling Party and the Finance
Minister are deliberately doing these
acts fo get as much of money they
need from this Bank. That is what
is going to happen.

Similarly, import policy of this Gov-
ernment is highly against the interest
of the States like Kerala., Mr. Kodiyan
has already stated all these things
before this House. On the import of
Copra and coconut gil, Government is
going against the interests of the
growers of these things in Kerala.
While Coco rubber and the coconut
growers of Kerala are in trouble be-
cause of accumulation of their pro-
duce in stores, the Government is going
on importiing these things only to
please the big indusirialists and only
to please those who are interested in
this sort of transactions to promote
their own interests, and not the coun-
try’s interest.

So, I would once again oppose this
Bill and demand g complete nation-
alisation of Export-Import Bank and
formulation of a public sector agency
to carry on the export-import business
completely.

SHRI T. R. SHAMANNA (Banga-
lore South): Sir, I am sure this im-
portant institution that is going to
come up may be a boon to our
country if it is properly managed.
But since many institutions have been
mismanaged, some of our {riends
doubt that this Bank may not come
up to the level of our expectation.
We can only hope that Government
will take steps to see that the inst-
tution is brought up on proper lines
so that the economy and export and
import of this country is built up at
the proper level.
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In this connection I have to bring
for your consideration two facts wviz.
I have given one motion asking that
the Bill may be sent for circulation
so that the public opinion is obtained.
Second is that I have moved a num-
ber bf amendments.

I would like to speak first on the
need for sending the Bill for circula-
tion.

Sir, the British vested interests
never bothered about setting up a
bank like this. But it is a pity that
such an institution io finance the im-
port and export trade of the country
has not been set up till now and
more than 30 yecars have passed after
Independence and a Bill of this
nature has not been  brought up
before us., The Bill has to be circula-
ted for the reason that apart from
importers, exporters and traders, the
suggestions of other agencies also will
have to be taken inlo accouni, viz.
of manufaclurers, shipping agents,
insurance companies and consumers.
These people also have an interest in
the institution that is going to be
started. So, circulaton is very neces-
sary.

Besides, we have got a number of
foreign exchange banks now working
in India, most of whom are of foreign
origin. They have a monopoly in for-
eign exchange business. They have
branches in the interior parts of the
couniry, from where they are taking
large deposits. They are making huge
profits and giving 40 per cent to 45
per cent dividends from out of this
business. We should ses that our in-
terests are safeguarded, as against
these foreign exchange banks. They
would like to see that this new bank
does not succeed. In the past they
have done so. Any such institution
will affect their interests. So, care
must be taken to see that these exis-
ting foreign exchange banks are put
under our control, so that they are
not able to play mischief in the
working of this mew institution,
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If the foreign exchange banks of
foreign origin play any mischief, we
should retabiate against their bran-
ches i1n our country

This new bank will not only / fin-
ance the import-export business, but
will be connected with tourist pay-
ments, service of our people 1n foreign
couniries, pur mvestment abroad and
investment by other countries here
All these factors should be taken
into account while establishing this
bank We have to see that the new
bank works in the best interests of
the economy of our couniry

Again, we have not got enough
tramned manpower in this regard
This subject has to be studied pro-
perly There are foreign exchange
banks of foreign origin here There,
responsible positions are not given io
Indians, even though Government of
India’s policy 1s to see that it ig done.
Posts on the management side are not
gven to Indians And we have not
got enough tramned personnel in this
regard So, steps must be taken to see
that the personnel who run the new
bank are given proper trammng, so
that they understand the interests of
our country well,

We require huge capital Govern-
ment has offered Rs 200 crores as
capital Tn course of time, they wnlil
give another Rs 300 crores The
value of money 18 less these days,
This amount of Rs 500 crores 1s
not much, becausg we have to have
branches of this bank all over the
world For many years 1t will not
make any profit We have to stand on
our own legs A new bank will not
have any business outside Thig bank
will have to work all over the
country also Thus Rs 500 crores
may not be enough

There s {his ke in o1l prices An
attempt 15 being made to import
sugar, wheat, cament edible oil etc.
As a result we will have to spend
more Foreign exchange is a very
delicate matter., The bank to be star-
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ted must be equpped in such a way
that forexign exchange iz conserved.
Our foreign exchange reserves are
dwindling every year, We have an
unfavourable balance of frade. To
make up this deficit, there is mneed
to take credit from other instifutions.

MR CHAIRMAN Now Mr Kash-
Yyap

SHRI T R SHAMANNA S,
please give me some fime to speak
on my amendments

=1 faTend) siw s (Wi er)
awfa agwa, 7 <o fam &1 wwda
F@E | A 3o gua § faaso
§ fadza aATSTERT g1 ST 6 X
ot TRt afaie ad F A ¥
SEETH & 9e% §A9 ¥ T A 9
maear FE! wifgw | WY FET @
fe 12 sifwed wEAde wifade
FAN ¥ 5 dg@ wadke ¥ nifen-
@ & 0 AT Ay & R om wrw
ITWed ¥ BT feeddz ¥ g
s @ =wrfgr wWx g9 @@ W
EEAA ¥ AP qOF Y qF A€ @
%l AT w@ar wifge arfe
qF T gFEqT EIE ®C Y ARG |
3 QWA FT 4H |

wa Au gama g fw LR
T ¢ W forar §

“Not more than four directors
shall be persons who have special
knowledge of or professional ex-
perience 1n, export or 1mport or
financing thereof "’

AT ag FgAr § F a Wi-
ool gregw ¥ Y wror  fawm wwe
F oMy wr Wy arfuie w1 faar
& fafera a0% Afsmar & @@
gz § Wk ag v @ W ow-
2§ o7 T TR SN -
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fra @ smat 1 wefag w Tw
* @mf wY gad TalEeT T8 aamEr
wifgy foed fr T swre & qF-
q&r wad warfa & w5 1

g ¥ ag fadaw g fo aifeandie
& WFmd B W g gw M Ao
Sifgy arfe qrifggmz & =g €@
% & gare w7 3 WAy ¥ AF
ST A AWEFA FT G@F |

qANqi w@ax ;. Afea ATE
sifee & @maar

! freart s smr|w @ EW-
W @ 3 nrfee ArE wrfee A
AT FH IR FIE AAEHR
wdr faadr

gF ¥ gaw & @ saw
d9d @ wrzAfan ¥ wEIOE 7w
TEE uIE qerAdr ure gfragde
" @9 dfaa & fag wmy @i
srfasa fear § 1 o ag @ wr &
fo ga el werad T A §
Iaf waAde wre gfear F =zl
r gzdr B
1647 Hrs.

[Mr. Depury SpeakErR in the Chairl

oy @z F¥ GEy  FqtAr g ar
w1 W fFY g & @ aw
MRz wre ffear wmora adr 3@
AT AF A T@ TR &' AL &Y
«aiE Aff $T AR | T g A
wafe AT ¥IF T
Ty FRIT # T FoT @ nae
faa werad ® ag v Aaf W
AT Arpdr w@ife Sud W9F Fer
¥ ® ag  gaarm wgd
wAT gA%Y T8 goq & af ) fafewer
alw Y gd G W ¥ Iw

AT
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¥ W 6Ny wgr § s
23 ¥ wat@ d9d & At ¥~

Clause 23(2) on page 11 of the Bill

says ag follows:

“After making provision for bad
and doubtful debts, depreciation of
assets and for all other matters for
which provision is necessary, or
expedient or which is usually pro-
vided for by Bankers and for the
reserve Fuud referred to in sub-
seclion (1), the Exim Bank shall
iransfer the' Balance of the net
profits to the Ceniral Government.”

wH g 3 fadew g fr—

It further provides, ‘“After making

provision for bad and doubiful debts”

A gger A @ fedy 9% W =
TT TESHA 8IA & #aw HFO
mfasy @ §1 f[frem &0%
fad =T A WT IA FT
Hwr § WRT 7FA3 3 gem fw
78 'dT O sweRw d@ Prde a3
& sggEar & | AT @ s &
STEdTA ®r 9gy 8 g URT ST
arfge

0% Wag FAE 33 W oAmA
frar & fF srgdwet &% W
FJT, ATHT 4T UFAT RS § HC T
are 3 F  feoart e Tada
F T ¥ g ot gawr Jewifa

0% ¥ far @ X @ va #f
Forifafafadt o & Fqz fom N
wifegg 1 TR A S xEqr
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[ Foreqrdy = =ame)
0 ¥ gITE & ¥ qAY ¥ DaEw
gt #3 ;M | wafwg S WY W
W WY, VA AqF dAr ¥ HFI AT
¥W ® AU IPAY, Tar CrI AL
FaR WX W IQ WY AgY WA WfgY
o 98 wr wgifufaferdt @t & ue
A wrfg, o st HT ardy swereay
S W Y wet awAr

W OH Ay R 37 H AT A
wn ¥ ¥ g Wy afae frwr 0
Q¥ ATF AV VArEe-A AL TqTiaE arGr
Iﬂmﬂi‘fﬁﬂlﬁ asﬁﬂaﬂ
g ¥F LT I W a0z Awifer
&Y ar &Y fafiswer afc & st o Ssww
M ga o TR AT WA WA
N e F Bier A S =gy
fastdm & wrg B wwE Qar g
M Ak wydEwe Fdw A uAw

wgf e =ifgd

qIMA 40 W T &% TEEIAT
foeqza w4z ¥ sretar waw war
& fudar s wmgat § B oS W
T o W A XA &y
syaeqmsy & fod wa fEwdy sare w7
w1 egqedr @ wTH N, «A1F TY
g o e & gt ar A€ gl
e ¥ g, foa® o oeawrsw
¥ afrw wvdiwew W s WA
¥ WlearedT #r g TG AN suwweay
& 8% -aft mw FE Afy W
ar R &Y A 1 A &y
Tt § smaeqr QM 7 afe wmw
e feeqza www @ wmp
T W@ & A oW TaTA X W
W wraear AT wifgd fora¥ seerter
THNER W fAET W T WOy
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& forr #ontz ¥ atq agw aw
WY a1 @ WM w@ T %) g
T AT IE® TATA 9 NE 6T sqeear
T arfe S wody aE e W
nyax faw aw

T weRl ¥ arg & @ fam an
ANGA WET g |

&Y srawier fag wemw  (wreer)
w ey wfimt  wERw, waw
1 FT oag qur faw 2 ww
Aar W@ g ST @ & 1 A
1 N md-syweqr § ag T A
g ¥ Rz @ & | g wrTa-
frafr &t s gm @ ag =
wofra sk Wi &0 wa fae
F qFe AT & a1z o Y AT LY S
wa ga feafq 9 T8 &1 FT W
q@T, T8 & oo g0 M TE wiar
¥arem g sge g ¥ T A
T %3 31 %@ fawr & @ A g
T faq & wodl 1T g, S8 9Ed
Troaw g SR ogm f& @
farer %Y fael 9 FAL ¥ or faar s
arfe qgr = &€t WHRAT T a19 T
oz famre gy af 1 wigss & v afors
g Iw T¢ WY g AT A AT F {1
e 46T |

Sl @& waAT-fata 9X a9@ 1
e § 2@ A ay e gar & f sroma-
a3t N FareiYa agrarat 25 A GRIY
HAifer § g qd AvwonTEr F g B
ar @ § 1 srara-frat & & O F
qarfiraTdy $%, e o v &, WEH
ag ar & fn ard Aty 45 w4 AT
T 1| ayrarfed w sffidie o
gax it ar wfefifoer wr ot W
Wy dwrfw s W
sty gy @, F W ¥ w9 we«
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g fn o ooy a7 § 9w ®7 WY ¥4
# faddws o =Jrfgd

daww 39 % @Y€ wY o fAaw
T @ wigwre fear wor &, &fs=
AR qgl TR T AAX TTAU AT
¥ oo o o A @ W

T B uref b fram adf @ Oy

wE ylifeaa Awandyl it fRaw
FaTdr § IQ T G w9 A
B gmr fem F T @S
THET WX W HeA I8q £ Al
Oy qeerd T argy & osiE i
farer et #7 <@ diyrg W fow =
#C WY gEE ¥ A™A E WA
afer e wte frudt A wrdwey
Tqrfer g a¥ wre wiase # wf
QT | FBHT T2 |

dxeT 11 F weda S gHIA
w¥ gar, AE awm W o« s fa
IUY A FT FUT €T ST | T dET H
e W g ] A farare wfY
fart T F AT | HE Aquagw Fear
v ¢ f fem qg wfwaw wr A
T AW W ATH &< gEHar | %4
qr  faogeer st Pwr . Tafwe
dgere wfl ¥ T ogw @ A 9W-
FE W B T qawe  andy
¢ fsr 2w =gt o g fa=re g
s er¥H agfad a1 ¥¥ u<
¥ w d@we dar A g1
ud #ifx N W Twaw A
¥, gl wrar Wi fata A w5
Fi€ TraT 7 ygd, Wik wff dar « QY fw
Frarowgl F g ¥ ol wrwE
wYe e o ardl sd-2geer ot
arq farer & word W -=qaredT 9T ww

*1%141
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gy W7 FOUIAE H  awAT
wfr @ faor Nt a@w= Ry

3 Worar wrfga, Wgt 9 §® 9T Q1T
frare 1

THAT AP T, A WIT BT
Far g fm so % @ @ faw ax
Ny @y Har fear g0

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Sir, with the
honourable exception of Mr. Nadar
all the members who participateq in
the debate have welcomed the Bill
in principle, Thjs Bill has been
brought to fulfii a commitment we
made to this House. The House will
recollect that on 18th June, 1980,
while presenting the budget, the Fin-
ance Minister said:

“Hon. Members are aware of the
critical role played by exports in
our development efforts, Therefore,
Government have over the years
endeavoured to provide all facili-
tieg and full encouragement to ex-
port promotion efforts. Management
of credit ang investment finance for
export promotion in an increasingly
complex. There is, thus, a need
however, becoming more ang more
complex, Therg is  thus, a need-
for a specialised institution which
will become a focal point for all
aspects of export gredit and which
will devote concentrated attention
to the needs of the exporting com-
munity. Government have, accor-
dingly decided to set up an Export-
Import Bank to assist the figancing
of our international trade. We
hope this specialised institution
will give the desirey boost to our
éxport promotion effort.”

To fulfil this prolmse we have
brought this Bill. The noble purpose
with which it has been brought js

set out in the preamble at the besin-
ning of the Bill. By bringing thjs Bill
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angd establhishing the Exim Bank, we
are join'ng some of the world’s ad-
vanceq countrieg who have establish-
ed similar institutions for taking care
of their export-import trade. United
State hag done it, Japan stands first
amongst the exporting nations and
Japan has also established it. So, we
are joining these two countries by
providing for such an institution to
coordinate our efforts. As Rangaji
says, thig is a long over-due measure
which we have brought now.

Before I deal with the wvarious
pointg raised by hon, members, parti-
cularly Shri Satish Agarwal and
others. It would like to refer to the
speech of Shn Jyotirmoy Bosu,
who openeq the debate yesterday.
He is normally known for his full
preparation, but he appeared to be
thoroughly unprepared so far as this
suhject 15 concerned, He spoke about
everything except this Bill, He gpoke
about the Commerce Minjstry, Tandon
:Ig:elzfort and everything except this

111, :

MR. DEPUTY-SPEAKER; It is now
5 o'clock, You can present the Assam
Budget.

17.00 hrs,
ASSAM BUDGET, 1981-82

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): On behalf
of Shri R, Venkataraman, Minister
for Finance, I beg to present a state-
ment of estimated receipts and expen-
diture of the State of Assam for the
Year 1981-£2.

Statement

8ir, I lay on the Table of the House
ﬂ_:e Budget of Assam for the finan-
cial year 1081-82,

. 2, '::e Budget of the State of Assam
or the current year wag presented
to the State Assembly on 23rq March,

1981. Though the demands ‘on ap-
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count’ for four months were voted
by the State Assembly, the connected
Appropriation Bill could not be pas-
sed before ifts prorogation by the
Governor of Assam on 31st March,
1981, The State Government had
thereafter to be placed in fundg by
the Governor by issue of an Ord:i-
nance authorising expenditure for a
period of four months (1st April to
31st July, 1981). After the State was
brought under President's rule on
30th June, 1981, the President, in
pursuance of provision of article 357
(1) (c) of the Constitution, authorised
further expenditure beyond July, 1981
pending sanction by Parliament.

3. The revenue receipts for the
current year are estimated at Rs.
367.47 crores ghowing an improvement
of Rs. 65.20 crores over the last year’s
Revised Estimte, This improvement
1s due to largep receipts from Ceniral
taxes and dutles, revision of royalty
on crude oil, better collections expec-
ted under State taxes gnd duties,
besideg largep Central grants for Plan
schemes, The expenditure on revenue
account for the current year is esti-
mated at Rs. 385.67 crores showing
an increase of Rs, 1658 croreg over
last year's Revised Estimate. The in-
crease is mawnly due to higher inte-
rest charges and larger provision for
Plan schemes. The overall deficit
for the current year, after tak'ng
into account the effect of transactions
on Capital and Public Account, will
be Rs., 18,04 crores ag against Ras.
29.65 crores in the last year's Revised
Estimates, The State Government
will be considering measures to re-
duce the deficit to the maximum ex-
tent possible

PLAN OUTLAY

4, Assam continues to enjoy the
status of a special category State .n
allocation of Central assistance for
the State Plans. The Annua] Flan
for 1981-82 envisages a financial out-
lay of Rs. 210 crores, of which
Central assistance will be Rs. 150.10
croreg and the State’s contribution
Rs. 50.90 crores. The State Plan for



